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Record of Proceeding

At the outset, learned senior counsel for the Ministry of Coal (CCL) and Central
Coalfields Ltd (CCL) submitted that the recommendation of MoC is expected to be
finalized shortly and requested for 15 days time to submit the same.

2. Learned senior counsel for the Petitioner submitted that the project has been
stuck in the absence of NOC and early resolution is required in this matter.
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3. The Commission directed the Ministry of Coal to submit its recommendation
before 21.1.2019.

4, The Commission directed LTTCs not to take any coercive measure till the next of
date of hearing.

5. The Commission directed to list the matter on 22.1.2019.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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